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( A ) 	 CAT/jill 

THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

... ............ 	........ 	.7.............  ....vj 99 

Applicant (s) 

V 	V 
CM 

	

?y'..............  ......... 	& m 5POh1dt (s) 

Sr.Nc. Date 

a 

Order with .Sigature 

4,  
Regi5trar 

t the request of petitioners s 
counsel adjourned to 20.6.1996. 

VJ-  .CPt JRY1N 

None appears for either of the 
parties. Cl1 on 

V ]CiCi- 2RNMN 

Hsard learned counsel for the 

petitioner. By this application the 

petitioner seeks an 4ppointment on 

Compassionate grOunds under the S.c. 

Railway because of the death in hcirness 
eL- 

of his father who was Bridge Khalasi 

under Chief Project Manager, S2.RaiIway, 

Khurda(Responde 2), Who passed away 
on 26th November. 19940  TI- 

1 
	9f6.96 

2 
	0.6 • 96 

3 21.6. 

the petitioner hasmade a r;ttn 	bT-o-" Y 1-YY 

dated 23.1.1996 to the Chief Project 

Manager(Re s .2) for a compa ssionate 	 ' 

appointment which has been pending to 
this day. lb such circumstances,3earing 	'c 
the learned counsel for the applicant 

and perusal of the applicition and annexurez 



(A) 

Srial 	.1 

No. of 	Date of 
Order 	Order 

Order with Si&nature 

..3 21.6.96 
	

it is considered appropiate to dispose 

of this application at the admission 

stage itself by directing respondents, 

particularly Respondent 2 to consider 

 

and dispose of the representation dated 

23.1.1996 vidennexure-2 to this 

applica ion withj.n a period of six week 
ot receipt ot this order, 
by passing a reasoned 	-s—i"k-ing orde 

and communicate the same to the petit io 

as soon as the same is pa $ se d. 

f, 

from the date 
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cLr 


